FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation & of the Insolvency and Bankruptcy Board of India {Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

!
FOR THE ATTENTION OF THE CREDITORS OF BHOLANATH INGOTS PVT
LTD
RELEVANT PARTICULARS
1. /] Name of corporate debtor Bholanath Ingots Pyi Led
2. | | Date of incorporation of corporate debtor 18th Julv 2000 =
3. || Authority under which corporate debtor is | ROC-Kolkata
incorporated /[ registered
4, | Corporate Identity No, / Limited Liability | Us1420WB2000PTCO92152
| Identification No. of corporate debior
5. | Address of the registered office and punc;pa] 1, British Indian Street kolkata - 700DGS
| office (if any) of corporate debtor
6. | Insolvency commmencement date in respect ﬂ-f | Tth August 2019
corporate debtor
7. | Estimated date of closure of insolvency'| 3rd February 2020
resolution process ; i
8 | Name ond registration number of  the | Name: Mr. Rakesh Kumar Agarwal
insolvency professional acting as  interim Repistration No: IBBI/TPA-001/1P-
resolution professional ' POO443/2017-18/10786 |
9. | Address and ¢-mail of the interim ra.s.crluuun Address: 20, N.8. Road, Room no. 13, |
pmies:mnal as registercd with the Bﬂard | Block — A, Kolkata— 700 001
_ j Email: rakesh202 @hotmail.com
ﬁ. :‘sddrcss and e-maill to be !Jal}li for | Address: 20, N.S. Road, Room no. 15,
| correspondence with the interim re:m]ul.ll:in Block — A, Kolkata — 700 001
| professional Email; rakesh202(whotmail.com
11. | Last date for submisston of cia:mq | | 21st August 2019
12, | Classes of creditors, if any, under clause (b) | NA
of sub-section (6A) of section 21, ascertained
byithe interim resolulion professional -
13. | Names of Insolvéncy Professionals: identified | NA
| 1o act a5 Authorised Representative  of
. creditors in a class (Three names for each |
| | _fniass)
14, (a) Relevant Forms and aj Web link:

(b} Details of authorized representatives
are available at:

. https:/fibbi.gov.in/dawnloadform.ntml
Physical Address: N.A.

Motice is herebw given that the National Company Law Tribunal, Kolkata Bench has ordered
the mmmen-::emem of a corporate insolvency rem[utmn process of the Bholanath Ingots Py

L1d on ?Ijl‘d'L'I.I.E'LJEL 2019

Thl: l.fel:im::rs of Bholanath Ingots Pyt Ltd are 11l:r¢.h} cnlled upon to submit their elaims with

Jir=hetore 215t August 2019 to the hierim res::u]ulmn professional at the address




A finangial creditor belonging to a class, as [isted agdinst the entry No. 12, shall indicate its
choice of authorised representativeé ffom amang the three insolvency professionals listad
agamst entry No.13 1o act as authorised representative of the class [specify class] in Form
CA.- NIL '

%

Submission of false or misleading proofs of clfim shall atiract penalties.

g2k [ !Em,[,-_'._-.-_‘:,'[\ /_L A e
_ Rikesh Kumar Agarwal
Interim Resolution Professional of Bholanath Ingots Pyt Ltd
IBBLTPA-00L/AP-PD0443/20017-18/10786

Date;9th August 2019
Place: Kolkata




